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PAN - AABCR6382C
Appellant Respondent
Appellant by: Shri Abi Rama Kartikiyen, D.R
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Date of Pronouncement: 29.03.2019

ORDER

Per Ravish Sood, JM

The captioned appeal filed by the Revenue pertaining to assessment
year 2010-11 is directed against the order passed by CIT(A)-9, Mumbai,
dated 21.03.2016, which in turn arises from the order passed by the
Assessing Officer under Sec.143(3) of the Income Tax Act, 1961 (for short
‘the Act’), dated 10.03.2014.

2. On a perusal of the record, it stands revealed that the tax effect
involved in this appeal is less than Rs.20.00 lacs. The ld. Departmental
Representative (for short ‘D.R’) on being confronted admitted the said factual

position.

3. We find that the CBDT vide its Circular No0.03/2018, dated
11/07/2018 has revised the monetary limits for filing of appeals by the

Department before the Tribunal, retrospectively. Since the tax effect in
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dispute in the captioned appeal is admittedly below the monetary limit of
Rs.20.00 lacs specified in the CBDT Circular No. 03/2018, dated

11/07/2018, therefore, the same is dismissed as not maintainable.

4. In the result, appeal of the revenue is dismissed.

Order pronounced in the open court on 29.03.2019

Sd/- Sd/-
(N.K. Pradhan) (Ravish Sood)
ACCOUNTANT MEMBER JUDICIAL MEMBER
'rEI;EIé Mumbai; f¢ar 29.03.2019
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